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TE T T & et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

fafer = v Rt w1 e
srferg=-n
fecell, 27 9/, 2025

F.14(98)/LA-2025/jtsecylaw/208-217. —TERT JToIaT=T &5 faeell &1 fqumawr &

f=falRaa srfaifam 9 Su—=rsaura &1 Weafa fedie 260 March, 2025 &1 UTad &R off 8 3R
S STITIRYT Bl BRI & {10 Yah1ieg fhar Sirar & —

faeelt fafeer (Wear 1) siferfraw, 2025
(2025 @71 feeett arferraw o01)

(25th March, 2025 &1 ITERT TS & ool @1 faum=a+m gRT gen uika)
{27 March, 2025}

Y 2024—2025 W ARG BT & forg I IS &7 faeel @ |ia B @ yras
A B TAT B AR AR & [AFHIH w1 & forg v srfafrm

TR TR & fOgdRd a9 # I o &5 fieell @ faum= s g1 fa=ferlRad
U H I8 srffrafad &

2155 DG /2025 1)
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dfera fids

3163,43,65000/— &I  dH
2024—2025 W KNI IISIETHT
a7 faeelt &1 dfua ffsr & 4

39 fafem &1 <ferg M ool RAffarT (Hwm 1)
arfarfa™ 2025 B |

TSR IS & fReetl &1 dfed A § 9 v &k
Tgad IR S Al & wred (5) A faffde 9 erfde
TEl, S BB WNRI & A & fou te Wl fivds

yeed R Wad PRI daredi dr@ 460 g9R 3udl & o T B
WIR 8, S Al & dred (2) 4 Affee sl &
T H Y 2024—2025 DI AT B IR A & B4
H ygad B |
fafrne= =9 IR gRT U o & el IReR @Y
dfag Ay & 9 ued ok wygem fey 9w @ fog
TR IR I fafey & T H ¥ IfeetRad
BRI SR Sl @ forg fAfranig @ SR |
A
(&RT 2 3R oRT 3 <REW)
R &R )
frr=ifafaa @ sfere IRl
I Har¢ AR YA faemr wn wfaa e AT
LI ST e R AR
| 1 11 v V
NG 100 85 185
3 R gl 100 0 100
4 . RIST 200 0 200
Ll 75018 0 75018
NN 0 3300 3300
5 T ooft 100 0 100
NS 600 0 600
6 re
NS 1100 215 1315
7 fafeear vd o9 w@reg
goft 1436971 0 1436971
NN 1800 100 1900
HATS HeAToT
8 Uit 100 0 100
NI 0 5 5
9 IR
Uit 100 0 100
NI 800 160 960
10 A
ol 500 0 500
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ST 100 0 100
11
89 Iy 3R ol AT -
goft 400 112511 112911
i 1517989 116376 1634365

Taer foig, wam= Afua
fafey, =g ua foemh o

(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS)
NOTIFICATION
Delhi, the 27th March, 2025

F. No. 14/98/LA-2025-jtsecylaw/208-217.— The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 26th March, 2025 and is hereby
published for general information.

“THE DELHI APPROPRIATION (No. 1) ACT, 2025”
(DELHI ACT No. 01 OF 2025)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 25th March, 2025).
[27™ March, 2025]

An Act to authorise payment and appropriation of certain further sums from and out of the Consolidated
Fund of the National Capital Territory of Delhi for the services in respect of the financial year 2024-2025.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Sixth
Year of the Republic of India as follows:—

Short title. 1.  This Act may be called the Delhi Appropriation (No. 1) Act, 2025.

Issue of "163,43,65,000/- from and 2. From and out of the Consolidated Fund of the National Capital Territory
out of the Consolidated Fund of of Delhi, there may be paid and applied further sums not exceeding
the National Capital Territory of those specified in column (5) of the Schedule, amounting in the aggregate
Delhi for the financial year 2024- to the sum of Rupees one hundred sixty three crore forty three lakh
2025. sixty five thousand only towards defraying the several charges which

will come in the course of payment during the financial year 2024-2025
in respect of the services specified in column (2) of the Schedule.

Appropriation. 3.  The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

SCHEDULE

(See sections 2 and 3)
(X Inthousand)

SUMS NOT EXCEEDING

Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
| 1 i v \Y
Revenue 100 85 185
3 Administration of Justice Capital 100 0 100
4 Finance Revenue 200 0 200
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Capital 75018 0 75018
Revenue 0 3300 3300
S Home Capital 100 0 100
Revenue 600 0 600
6 Education
Revenue 1100 215 1315
7 Medical and Public Health _
Capital 1436971 0 1436971
Revenue 1800 100 1900
8 Social Welfare
Capital 100 0 100
Revenue 0 5 5
9 Industries .
Capital 100 0 100
Revenue 800 160 960
10 Development .
Capital 500 0 500
Revenue 100 0 100
11 Urban Development and Public
Works Capital 400 112511 112911
Total 1517989 116376 1634365

REETESH SINGH, Principal Secy.

Law, Justice & Legislative Affairs
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